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PROTOCOLE DE SIGNATURE 

1. En signant la Convention pour limiter ia fabrication et reglementer la distribution des 

stupetiants en date de cc jour, les PIenipotentiaires soussignes, dument autorises a cet effet, et 

au nom de leurs gouvernements respectifs, declarent ~t re con venus de ce qui suit: 

Si, a Ia date du 13 juillet 1933, ladite Convention n'est pas entree en vigueur conformement aux 

dispositions de l'article 30, Ie SecrHaire general de la Societe des Nations soumettra la situation 

au Conseil de la Societe des Nations, qui pourra, soit convoquer nne nouvelle conference de tOllS les 

Membres de Ia Societe des Nations et Etats non membres au nom desqneis la Convention aura etC 

signee ou des ratificat ions ou des adhesions auront ete dCpasees, en vue d'examiner la situat ion , 

soit prendre lc.,> mesurcs qll'il considererait comme nece.'lSaires. Le gouvemement de chaque Membre 

de Ia Societe des Nations ou Etat non membre signataire ou adherent s'engage a se faire representer 

a toute conference ainsi convoquce. 

II. Le Gouvernement du J apan a fnit la n~'ierve exprimee ci-dessous, qui est acceptee par les 

autres Hantes Parties contractantes: 

<, 
La morphine brute produite au cours de la fabrication de l'opium a fumer dans la fabrique 

du Gouvernement general de Formose et tenue en stock par ce gouvernement, ne sera pas 

soumisc nux mesllres de limitat ion prevues a la prcsente Convention. 

II ne sera retire de temps a autre de ces stocks de morphine brute que les quantites qui 

pourront H re reqll ises pour la fabrication de la morphine raffinee dans les fabriques munies 

d'une licence par Ie Gouvernement japonais conJormement aux d ispositions de la presente 

Convention. 
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PROTOCOL OF SIGNATURE. 

I. When signing the Convention {or limiting the manufacture and regulating the distribution 

of narcotic drugs dated this day, the undersigned Plenipotentiaries, duly authorised to that effect 

and in the name of their respective Governments, declare to have agreed as follows: 

~. 

If, on July I 3th, I933, the said Convention is not in force in accordance with the provisions 

of Article 30, the Secretary-General of the League of Nations shall bring the situation to the atten

tion of the Council of the League of Nations, which may either convene a new Conference of all 

the Members of the League and non-member States on whose behalf the Convention has been signed 

or ratifications or accessions deposited, to consider the situation, or take such measures as it 

considers necessary. The Government of every signatory or acceding Member of the League of 

Nations or non-member State undertakes to be present at any Conference so convened 

11. The Japanese Government made the following reservation, which is accepted by the other 

High Contracting Parties: 

Crude morphine resulting from the manufacture of prepared opium in the factory of the 

Government-General of Formosa and held in stock by that Government shall not be.s.ubjected 

to the limitation measures provided for in this Convention. 

Such stocks of crude morphine will only be released from time to time in such quantities 

as may be required for the manufacture of refined morphine in factories licensed by t.he 

J apanese Government in accordance with the provisions of the present Convention . 
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EN FOI DE gUOI les soussignes ont appose 
leur signature au bas du pr~ent protocole. 

IN FAITH WHEREOF the undersigned have 
affixed their signatures to this Protocol. 

FAIT a Geneve, Ie treize juillet mil neuf cent 
trente et un, en simple expedition qui sera 
deposee dans 'les archives du Secretariat de la 
Societe des Nations; copie conforme en sera 
transmise a tous les Membres de la Societe 
des Nations et a tous les Etats non membres 
repr~ntes a Ia Conference. 

DONE at Geneva, the thirteenth day of July, 
one thousand nine hundred and thitty-one, in a 
single copy, which will remain deposited in 
the archives of the Secretariat of the League 
of Nations; certified true copies will be 
transmitted to all Members of the League of 
Nations and to all non-member States 
represented at the Conference. 

ALLEMAGNE 

tTATS·UNIS D'AMtRIQUE 

RtPUBLIQUE ARGENTINE 

AUTRICHE 

BELGIQUE 

BOLIVIE 

GRANDE.BHETAGNE 

F reiherr VON RHEINBABEN 
Dr. KAHLER 

GERMANY 

UNITED STATES OF AMERICA 
J ohn K. CALDWELL 
Harry J. ANSLJNGER 

Walter Lewis T READWAY. 
Sanborn YOUNG. 

Ad referendum 
Fernando PEREZ. 

E. PFLtlCL 
Bruno SCHULTZ 

Dr. F. DE MYITENAERE 

M. CUELLAR 

AHGENTINE REPUBLIC 

AUSTHIA 

BELGIUM 

BOLIVIA 

GREAT BRITAIN 
ET IRLANDE DU NOHD AND NOHTHERN IRELAND 

ainsi que toutes parties de l'Empire 
brltannique non Membres separ~ de la 

Societe des Nations. 

Malcolm DELEVINGNE 

and all parts of the Brit ish 
Empire which are not separate 

Members of the League of Nations. 



CANADA 

INDE 

CHILI 

COSTA-RICA 

CUBA 

DANEMARK 

!lliPUBLIQUE DOMINICAINE 

EGYPTE 

ESPAGNE 

ETHIOPIE 

FRANCE 
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C. H. L. SHARMAN. 
W. A. RIDDELL 

R. P. PARANJPYE 

Enrique J. GAJARDO V. 

Viriato FIGUEREDO LoRA. 

G. DE BLANCK 
Dr. B. PRIMELLES. 

Gustav RASMUSSEN . 

Ch. ACKERMANN 

T. W. RUSSELL 

Julio CASARES 

Cte LAGARDE due d'ENTOTIO 

G. BOURGOIS 

CANADA 

INDIA 

CH ILE 

COSTA RICA 

CUBA 

DENMARK 

DOMINICAN REPUBLIC 

EGYPT 

SPAIN 

ABYSSINIA 

FRANCE 
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GUATEMALA GUATEMALA 
Luis MARTINEZ MONT 

HEDJAZ, NED JED ET DEPENDANCES HEJAZ, NEJD AND DEPENDENCIES 

ITALIE 

JAPON 

LITHUANIE 

LUXEMBOURG 

MEXIQUE 

MONACO 

PANAMA 

PARAGUAY 

HAFIZ WAUBA 

CAVAZZQNI Stefano 

S. SAWADA 
S.OHDACHI 

J. SAKALAUSKAS 

Ch. G. VERMAIRE 

S. MARTINEZ DE ALVA 

C. RENTSCH. 

Dr. Ernesto H OFFMANN. 

R. V. CABALLERQ DE BEDOYA 

ITALY 

JAPAN 

LITHUANIA 

LUXEMBURG 

MEXICO 

MONACO 

PANAMA 

PARAGUAY 
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PAYS-BAS THE NETHERLANDS 

My signature is subject to the reserve made by me 
on § 2 of Article 22 in the morning meeting of 
July 12th, 19311. 

PORTUGAL 

SAINT-MARI N 

SI AM 

SUISSE 

URUGUAY 

VENEZUELA 

Capie certifiee confonne. 

Pour Ie Secretaire general : 

Cotlseiller if"idique 
du SecrCtar'iat. 

v. WETTUM 

Augusto DE VASCONCELLOS 
A. M. FERRAZ DE ANDRADE 

FERRI Charles Emile 

DAMRAS 

P aul DINICHEN.T 
Dr. H . CARRliRE 

Alfredo DE CASTRO 

Ad referendum 
L. G. C HAciN LTRIAGO 

L Traaw;liQl1 par Ie S~critan'aJ d~ fa 50ciiM des Nation,.-

PORTUGAL 

SAN MARINO 

SIAM 

SWITZERLAND 

URUGUAY 

VENEZUELA 

Certified true copy. 

For the Secretary-General: 

Legal Adviser 0/ the 
Secreta iat. 

Ma signature est subordonn1!e It. 180 r~J"Ve faite par moi relativement au paragraphe 2 de I'article 22, It. la 
lleance du matin du 12 juiHet 193 1. 





           

             CERTIFICATION                                                  CERTIFICAT 
 
       I hereby certify that the attached 
document is a true copy of the English and 
French texts of the Protocol of Signature 
to the Convention for limiting the 
Manufacture and regulating the 
Distribution of Narcotic Drugs done at 
Geneva on 13 July 1931, the original of 
which is deposited with the Secretary-
General of the United Nations.  
 
 
 

 
 

Chief, Treaty Section, 
Office of Legal Affairs 

 

      Je certifie que le document ci-
joint est une copie conforme des 
textes anglais et français du Protocole 
de signature de la Convention pour 
limiter la fabrication et réglementer la 
distribution des stupéfiants fait à 
Genève le 13 juillet 1931, dont 
l'original est déposé auprès du 
Secrétaire général de l'Organisation 
des Nations Unies. 

 
 
 
 

           Chef de la Section des Traités, 
           Bureau des Affaires juridiques 

 
 

                                          
Palitha T. B. Kohona 

  
 
 
 
 
 

United Nations 
New York, June 2005 

 
 
 
 
 
Organisation des Nations Unies 

New York, juin 2005 
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